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SUPREME COURT OF INDIA 
  

U.P. State Industrial Development Corporation 

  

Vs. 
  

Swadeshi Polytex Ltd. 

  

C.A.No.3839 of 2008 

  

(Tarun Chatterjee and V.S. Sirpurkar JJ.) 

  

21.11.2008 

  

ORDER 

  
1. Present application has been filed by the appellants seeking directions for refund of the 

principal amount along with interest. For the purpose of withdrawing the amount already 

deposited with the Revenue Authority, it will be open for the applicants to apply for refund 

of the said amount before the Revenue Authority. The Interlocutory Application is 

accordingly disposed of. 


